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NVK & ND ¢+ 0A 11/91

Mr V Ramachandran for the applicant.
Mr MC Cherian for R 1-6 by TA Rajen-Proxy.

Heards-Admit. Issue motice to R 7 to 9.

Respondents to file counter affidavit ulthln 5 ueeks

by serving copy on the applicant who may file regoxnder, if

any, within 2 weeks thersafter.

List before DR for completion of pleadings on

3.1.91

21.2.91.
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None appeers for the agpliceant and R.7-9.
R.1-6 are representad through counsgl. The counsel
for R.1-6 submits that the grievance of the applicant
has already bsen ~ncoliesse={ and requestgd that the case
may be posted before the bench. The case is xrsked
therefore posted for Further direction before the bench
on 6.3.91.
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21.2.91.
‘ SPM & ND

Mr V Ramachandran for the applicant.by proxy.

Mr TA Rajan for the respondents.( R 1-6)

It is submitted on behalf of the learned counsel
for the applicant that an application for withdrauwing
the OA is being Filéd'dﬁrihg the course of the day.
The learned counsel for R 1-6 submits that the grievance
of the applicant has already been redressed.and a
statement to that effect has been filed by him.
Accordingly,jthe D.A(is closed as withdraun,
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